
Page 1 of 2 
 

 

GAUHATI HIGH COURT AT GUWAHATI 

1. Post lockdown on 24th March, 2020 notification (Annexure-A) was published on 

the official website of the High Court indicating the mobile numbers of the concerned 

Registrars to be contacted for filing of cases.  

Consequent to such publication, the lawyers have been contacting the 

Registrars. The Registrars have been guiding the lawyers in regard to the process of 

filing the cases during this period. 

 Skeleton staff has been deployed for processing the cases. Only the cases 

involving urgency, and liberty are being filed, and entertained. 

 On filing of cases and processing/numbering them, advance copy of the 

petition/application is sent to the Office of the Public Prosecutor/Government Advocate. 

 The Office of the Public Prosecutor/Government Advocate had been advised in 

advance to take relevant instructions/reply vide e-mail/WhatsApp etc., to the petition, 

for assistance of the Court. 

 The Public Prosecutor/Government Advocate informs the concerned Registrars 

that relevant instructions have been taken. By this process, the case is mature for 

arguments, and a date of hearing is conveyed to both the sides telephonically.  

 The Judge(s) sit at different location(s).  A virtual Court has been created in the 

Court Complex with adequate spacing, for the lawyers arguing the matters, as also for 

the lawyers waiting for their turn.  

 The cases are heard and decided through video conferencing.  So as to 

minimize the footfalls and movement of the lawyers, copies of the orders are supplied 

under signature of the Court Master/Bench Secretary.  

2. Similar procedure is followed in the Outlying Benches in the States of Nagaland, 

Mizoram and Arunachal Pradesh. 

3. Under instructions of the Gauhati High Court (Annexure-B), the District courts 

are also following the same process in respect of matters of remand and production of 

under trial prisoners only.  
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NOTE:  High Court is using the following video conferencing applications based 

on the requirements and situations – 

  VidyoDesktop 

  Skype 

  Zoom 

  Lifesize  

a.   Skype is being used in the High Court for dealing with judicial/court work. 

Hon’ble Judges and Counsels sit at remote/different locations. 

b.  Skype is also used for other administrative meetings among Hon’ble Judges, 

Judicial Officers and other stakeholders having good connectivity and participants 

numbering upto fifty (The free version of Skype is used). 

c.  VidyoDesktop application is also used for administrative meetings between the 

Principal Seat of the Gauhati High Court, Outlying Benches of the High Court and 

District Courts. 

d. Lifesize application has also been explored for administrative meetings between 

the Principal Seat of the Gauhati High Court, Outlying Benches of the High Court and 

District Courts. 

e. From Police Stations, where no video conferencing facility exists, WhatsApp 

video calls are used for remand matters. 

 VidyoDesktop application is also used by jail personnel, who have been trained 

to use the application.  

f.  Other inter Courts VC from Court premises are also being held using 

VidyoDesktop. 

g.  Zoom free application is used for meetings among the Hon’ble Judges, Judicial 

Officers and other stakeholders stationed at remote locations having internet 

connectivity.  

 E-filing rules have not been framed by the High Court.  

 For the purposes of e-payment, Court Fee Act is required to be amended. 

Proposal has been sent to the Government, however, the necessary 

amendment has not been brought in force. 
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